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$The first sitting commenced with the playing of  National  Anthem.
*The sitting ended with the playing of National Song.

1. DURATION OF SESSION

(13th Session of 16th Lok Sabha)

1. Date of Commencement : $15 December, 2017

2. Date of Adjournment sine die : *5  January, 2018

3. Date of prorogation : 5  January, 2018

4. Total number of days of Session : 22 days

5. Number of Actual days of Sittings : 13

6. Number of  hours of sittings : 61 hours
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SUMMARY

 1. Bills pending at the end of last Session (Twelfth Session) 25

 2. Bills introduced 17

 3. Bills opposed at introduction stage 2

 4. Bills passed by Rajya Sabha and laid on the Table Nil

 5. Bills passed by Rajya Sabha and laid on the Table—returned
by Lok Sabha with amendments Nil

 6. Bills passed by Rajya Sabha and laid on the Table during
earlier Session—returned by Lok Sabha with amendments Nil

 7. Bills returned by Rajya Sabha with amendments and laid
on the Table of Lok Sabha 2

 8. Bills passed 13

 9. Bills in respect of which amendments made by Rajya Sabha
were agreed to by Lok Sabha 2

10. Bills in respect of which amendments made by Rajya Sabha
were not agreed to by Lok Sabha Nil

11. Bills negatived Nil

12. Bills withdrawn 1

13. Bills—debate concluded but further motions not taken up Nil

14. Motions for adjournment of debate on the Bills adopted Nil

15. Bills referred to Select Committee Nil

16. Bills referred to Joint Committee Nil

17. Bills reported by Select Committee Nil

18. Bills reported by Joint Committee Nil

19. Bills originated in and referred to Joint Committee by Rajya Nil
Sabha in respect of which motion for concurrence were
adopted by Lok Sabha

20. Bills referred to Standing Committees by Chairman/Speaker 1

21. Bills reported by Standing Committees 1

22. Bills pending at the end of Thirteenth Session of Sixteenth
Lok Sabha 28

8
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SUMMARY

(PRIVATE MEMBERS' BILLS)

1. Bills pending at the end of the last session 708

2. Bills introduced 98

3. Bills withdrawn NIL

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills 13

6. Bills-part discussed 2#

7. Bills pending at the end of the Session vide para 804
No. 6364 of Bulletin—Part II, dated, 25.01.2018

#Including  the  Rights  of  Transgender  Persons  Bill,  2014,  as  passed  by  Rajya  Sabha,

which  remained  part-discussed  during  Ninth  Session.
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12. PANEL OF CHAIRPERSONS

Sl. Name of Members Date of Appointment/
No. Nomination

1. Shri Arjun Charan Sethi

2. Shri Hukm Deo Narayan Yadav

Prof. K.V. Thomas$

3. Shri Anandrao Adsul

4. Shri Pralhad Joshi 09.06.2014*

5. Dr. (Smt.) Ratna De (Nag)

6. Shri Ramen Deka

7. Shri Konakalla Narayan Rao

8. Shri Hukum Singh

9. Dr. P. Venugopal

10. Shri K.H. Muniyappa 12.12.2014̂

* Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the
House  on  09.06.2014.

$ Ceased to be a member of Panel of Chairpersons on 12.12.2014.
 ̂ Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the
House  on  12.12.2014.
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13. PAPERS LAID ON THE TABLE

(a) By Government ..... 2255

(b) By Private Members ..... Nil
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14. PERSONAL EXPLANATION UNDER RULE 357

Name of the Member Brief Subject Date
who made Personal
Explanation

Shri Anant Kumar Hegde Regarding certain 28.12.2017
remarks made by him.
He also tendered his
apology for the same.
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17. QUESTIONS

INFORMATION RELATING TO QUESTIONS FOR INCLUSION IN
‘’RESUME  OF  WORK  DONE  BY  LOK  SABHA’’  DURING  THE
THIRTEENTH SESSION OF SIXTEENTH LOK SABHA

(i) Starred Questions

(a) Number of Questions put down in the Question
Lists for Oral Answers 280

(b) Number of Questions Orally Answered 45#

(ii) Unstarred Questions

Number of Questions put down in the Question Lists for
Written Answers 3220@

(iii) Answers Laid on the Table

Number of Questions (SQ 234 + USQ 3214) for which 3448
Written Answers were laid on the Table.

(iv) Short Notice Questions

(a) No. of Short Notice Questions (SNQ) received 10
(b) No. of Notices of SNQ admitted NIL
(c) No. of Notices of SNQ clubbed with SQ NIL
(d) No. of Notices of SNQ disallowed 10

(v) Half-an-Hour discussion

(a) No. of Notices of Half-an-Hour  Discussion received 2
(b) No. of Notices of Half-an-Hour Discussion admitted NIL
(c) No. of Notices of Half-an-Hour Discussion discussed NIL
(d) No. of Notices of Half-an-Hour Discussion disallowed/
lapsed 2

(vi) Statement(s) made by Minister correcting replies
already  given
No. of answers corrected 2

# Excluding  Question  No.  235  answered  together  with  Starred  Question  No.  221  on
03  January,  2018.

@ Including 06 Questions deleted due to resignation of member (Shri Nana Patole).
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(vii) Abstract of statement(s) made by Ministers correcting the
replies already given by them to questions in the Lok Sabha

Sl. Date of Statement No. of Date of Subject  of  the
No. correcting made by Questions answer question

the  reply to which to the
statement questions
was  made

1. 04.01.2018 Ministry  of SQ No. 55 19.12.2017 “Rise in Prices
Consumer Affairs, of Pulses’’
Food and Public
Distribution

2. 05.01.2018 Ministry of Rural USQ 04.01.2018 “Implementation
Development No. 2831 of DILRMP in

Andhra
Pradesh”
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ANNEXURE I

‘‘In pursuance of section 8A (1) of the Customs Tariff Act, 1975, read with
sub-section (3) of section 7 of the said Act, this House hereby approves of
Notification  No.  80/2017-Customs,  dated  27th  October,  2017  [G.S.R.
1339(E), dated 27th October, 2017], which seeks to increase the rate of
basic customs duty on the following goods:—

(a) From 10%/15% to 25% on:—

Tariff Description
heading

1 2

5003 Silk waste (including cocoons unsuitable for reeling,
yarn waste and garnetted stock).

5004 Silk yarn (other than yarn spun from silk waste) not put
up for retail sale.

5005 Yarn spun from silk waste, not put up for retail sale.

5006 Silk  yarn  and  yarn  spun  from  silk  waste,  put  up  for
retail sale; silk-worm gut.

5007 Woven fabrics of silk or of silk waste.

5101 (except Wool, not carded or combed.

tariff items

5101 21 00,

5101 30 00)

5102 Fine or coarse animal hair, not carded or combed.

5103 Waste of wool or of fine or coarse animal hair, including
yarn waste but excluding garnetted stock (except Shorn
wool and carbonized wool).

5109 Yarn of wool or of fine animal hair, put up for retail sale.

5110 Yarn of coarse animal hair or of horsehair (including
gimped horsehair yarn), whether or not put up for retail
sale.

5111 Woven fabrics of carded wool or of carded fine animal
hair.

60
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1 2

5112 Woven fabrics of combed wool or of combed fine animal
hair.

5113 Woven fabrics of coarse animal hair or of horsehair.

5201 Cotton, not carded or combed.

5202 Cotton waste (including yarn waste and garnetted stock).

5207 Cotton yarn (other than sewing thread) put up for retail
sale.

5208 Woven fabrics of cotton, containing 85% or more by
weight of cotton, weighing not more than 200 g/m2.

5209 Woven fabrics of cotton, containing 85% or more by
weight of cotton, weighing more than 200 g/m2.

5210 Woven fabrics of cotton, containing less than 85% by
weight of cotton, mixed mainly or solely with man-made
fibres, weighing not more than 200 g/m2.

5211 Woven fabrics of cotton, containing less than 85% by
weight of cotton, mixed mainly or solely with man-made
fibres, weighing more than 200 g/m2.

5212 Other woven fabrics of cotton.

5303 Jute and other textile bastfibres (excluding flax, true
hemp and ramie), raw or processed but not spun; tow
and waste of these fibres (including yarn waste and
garnetted stock).

5305 Coconut, abaca (Manila hemp or Musa textilis Nee),
ramie and other vegetable textile fibres, not elsewhere
specified or included, raw or processed but not spun;
tow, noils and waste of these fibres (including yarn waste
and garnetted stock).

5306 Flax yarn.

5307 Yarn of jute or of other textile bast fibres of heading 5303.

5308 Yarn of other vegetable textile fibres; paper yarn.

5309 Woven fabrics of flax.
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1 2

5310 Woven fabrics of jute or of other textile bastfibres of
heading 5303.

5311 Woven fabrics of other vegetable textile fibres; woven
fabrics of paper yarn.

5407 Woven  fabrics  of  synthetic  filament  yarn,  including
woven fabrics obtained from materials of heading 5404.

5408 Woven fabrics of artificial filament yarn, including woven
fabrics obtained from materials of heading 5405.

5505 Waste (including noils, yarn waste and garnetted stock)
of man-made fibres.

5601 Wadding of textile materials and articles thereof; textile
fibres,  not  exceeding  5  mm  in  length  (flock),  textile
dust and mill neps.

5602 Felt, whether or not impregnated, coated, covered or
laminated.

5603 Nonwovens,  whether  or  not  impregnated,  coated,
covered or laminated.

5701 Carpets  and  other  textile  floor  coverings,  knotted,
whether or not made up.

5702 Carpets and other textile floor coverings, woven, not
tufted or flocked, whether or not made up, including
"Kelem", "Schumacks", "Karamanie" and similar hand-
woven rugs.

5703 Carpets and other textile floor coverings, tufted, whether
or not made up.

5704 Carpets and other textile floor coverings, of felt, not
tufted or flocked, whether or not made up.

5705 Other carpets and other textile floor coverings, whether
or not made up.

5801 Woven pile fabrics and chenille fabrics, other than fabrics
of heading 5802 or 5806.

5802 Terry towelling and similar woven terry fabrics, other
than  narrow  fabrics  of  heading  5806;  tufted  textile
fabrics, other than products of heading 5703.
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1 2

5803 Gauze, other than narrow fabrics of heading 5806.

5804 Tulles and other net fabrics, not including woven, knitted
or crocheted fabrics; lace in the piece, in strips or in
motifs, other than fabrics of headings 6002 to 6006.

5805 Hand-woven tapestries of the type Gobelins, Flanders,
Aubusson, Beauvais and the like, and needle-worked
tapestries  (for  example,  petit  point,  cross  stitch),
whether or not made up.

5806 Narrow woven fabrics, other than goods of heading 5807;
narrow fabrics consisting of warp without weft assembled
by means of an adhesive (bolducs).

5807 Labels, badges and similar articles of textile materials,
in  the  piece,  in  strips  or  cut  to  shape  or  size,  not
embroidered.

5808 Braids in the piece; ornamental trimmings in the piece,
without embroidery, other than knitted or crocheted;
tassels, pompons and similar articles.

5809 Woven fabrics of metal thread and woven fabrics of
metallised  yarn  of  heading  5605,  of  a  kind  used  in
apparel, as furnishing fabrics or for similar purposes,
not elsewhere specified or included.

5810 Embroidery in the piece, in strips or in motifs.

5811 Quilted textile products in the piece, composed of one
or  more  layers  of  textile  materials  assembled  with
padding by stitching or otherwise, other than embroidery
of heading 5810.

5901 Textile  fabrics  coated  with  gum  or  amylaceous
substances, of a kind used for the outer covers of books
or  the  like;  tracing  cloth,  prepared  painting  canvas;
buckram and similar stiffened textile fabrics of a kind
used for hat foundations.

5902 Tyre cord fabric of high tenacity yarn of nylon or other
polyamides, polyesters or viscose rayon.
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1 2

5903 Textile  fabrics  impregnated,  coated,  covered  or
laminated with plastics, other than those of heading
5902.

5904 Linoleum, whether or not cut to shape; floor coverings
consisting of a coating or covering applied on a textile
backing, whether or not cut to shape.

5905 Textile wall coverings.

5906 Rubberised textile fabrics, other than those of heading
5902.

5907 Textile  fabrics  otherwise  impregnated,  coated  or
covered; painted canvas being theatrical scenery, studio
back-cloths or the like.

5908 Textile  wicks,  woven,  plaited  or  knitted,  for  lamps,
stoves, lighters, candles or the like; incandescent gas
mantles and tubular knitted gas mantle fabrics therefor,
whether or not impregnated.

5909 Textile  hosepiping  and  similar  textile  tubing,  with  or
without lining, armour or accessories of other materials.

5910 Transmission  or  conveyor  belts  or  belting,  of  textile
material, whether or not impregnated, coated, covered
or laminated with plastics, or reinforced with metal or
other material.

5911 Textile  products  and  articles,  for  technical  uses,
specified in Note 7 to this Chapter.

6001 Pile fabrics, including "long pile" fabrics and terry fabrics,
knitted or crocheted.

6002 Knitted or crocheted fabrics of a width not exceeding
30 cm, containing by weight 5% or more of elastomeric
yarn or rubber thread, other than those of heading 6001.

6003 Knitted or crocheted fabrics of a width not exceeding
30 cm, other than those of heading 6001 or 6002.

6004 Knitted or crocheted fabrics of a width exceeding 30
cm, containing by weight 5% or more of elastomeric
yarn or rubber thread, other than those of heading 6001.
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1 2

6005 Warp  knit  fabrics  (including  those  made  on  galloon
knitting machines), other than those of heading 6001
to 6004.

6006 Other knitted or crocheted fabrics.

6101 Men's  or  boys'  overcoats,  car-coats,  capes,  cloaks,
anoraks (including ski-jackets), wind-cheaters, wind-
jackets and similar articles, knitted or crocheted, other
than those of heading 6103.

6102 Women's or girls' overcoats, car-coats, capes, cloaks,
anoraks (including ski-jackets), wind-cheaters, wind-
jackets and similar articles, knitted or crocheted, other
than those of heading 6104.

6103 Men's  or  boys'  suits,  ensembles,  jackets,  blazers,
trousers, bib and brace overalls, breeches and shorts
(other than swimwear), knitted or crocheted.

6104 Women's or girls' suits, ensembles, jackets, blazers,
dresses, skirts, divided skirts, trousers, bib and brace
overalls, breeches and shorts (other than swimwear),
knitted or crocheted.

6105 Men's or boys' shirts, knitted or crocheted.

6106 Women's  or  girls'  blouses,  shirts  and  shirt-blouses,
knitted or crocheted.

6107 Men's or boys' underpants, briefs, nightshirts, pyjamas,
bathrobes, dressing gowns and similar articles, knitted
or crocheted.

6108 Women's  or  girls'  slips,  petticoats,  briefs,  panties,
nightdresses, pyjamas, negligees, bathrobes, dressing
gowns  and similar articles, knitted or crocheted.

6109 T-shirts, singlets and other vests, knitted or crocheted.

6110 Jerseys, pullovers, cardigans, waistcoats and similar
articles, knitted or crocheted.

6111 Babies' garments and clothing accessories, knitted or
crocheted.
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1 2

6112 Track  suits,  ski  suits  and  swimwear,  knitted  or
crocheted.

6113 Garments, made up of knitted or crocheted fabrics of
heading 5903, 5906 or 5907.

6114 Other garments, knitted or crocheted.

6115 Panty hose, tights, stockings, socks and other hosiery,
including graduated compression hosiery (for example,
stockings  for  varicose  veins)  and  footwear  without
applied soles, knitted or crocheted.

6116 Gloves, mittens and mitts, knitted or crocheted.

6117 Other  made  up  clothing  accessories,  knitted  or
crocheted; knitted or crocheted parts of garments or of
clothing accessories.

6201 Men's  or  boys'  overcoats,  car-coats,  capes,  cloaks,
anoraks (including ski-jackets), wind-cheaters, wind-
jackets and similar articles, other than those of heading
6203.

6202 Women's or girls' overcoats, car-coats, capes, cloaks,
anoraks (including ski-jackets), wind-cheaters, wind-
jackets and similar articles, other than those of heading
6204.

6203 Men's  or  boys'  suits,  ensembles,  jackets,  blazers,
trousers, bib and brace overalls, breeches and shorts
(other than swimwear).

6204 Women's or girls' suits, ensembles, jackets, blazers,
dresses, skirts, divided skirts, trousers, bib and brace
overalls, breeches and shorts (other than swemwear).

6205 Men's or boys' shirts.

6206 Women's or girls' blouses, shirts and shirt-blouses.

6207 Men's or boys' singlets and other vests, underpants,
briefs, nightshirts, pyjamas, bathrobes, dressing gowns
and similar articles.
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1 2

6208 Women's  or  girls'  singlets  and  other  vests,  slips,
petticoats,  briefs,  panties,  nightdresses,  pyjamas,
negligees,  bathrobes,  dressing  gowns  and  similar
articles.

6209 Babies' garments and clothing accessories.

6210 Garments, made up of fabrics of heading 5602, 5603,
5906 or 5907.

6211 Track suits, ski suits and swimwear; other garments.

6212 Brassieres,  girdles,  corsets,  braces,  suspenders,
garters and similar articles and parts thereof, whether
or not knitted or crocheted.

6213 Handkerchiefs.

6214 Shawls, scarves, mufflers, mantillas, veils and the like.

6215 Ties, bow ties and cravats.

6216 Gloves, mittens and mitts.

6217 Other made up clothing accessories; parts of garments
or of clothing accessories, other than those of heading
6212.

6301 Blankets and travelling rugs.

6302 Bed linen, table linen, toilet linen and kitchen linen.

6303 Curtains (including drapes) and interior blinds; curtain
or bed valances.

6304 Other furnishing articles, excluding those of heading
9404.

6305 Sacks and bags, of a kind used for the packing of goods.

6306 Tarpaulins, awnings and sunblinds; tents; sails for boats,
sailboards or landcraft; camping goods.

6307 Other made up articles, including dress patterns.

6308 Sets consisting of woven fabric and yarn, whether or
not with accessories, for making up into rugs, tapestries,
embroidered table clothes or serviettes, or similar textile
articles, put up in packings for retail sale.
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6309 Worn clothing and other worn articles.

6310 Used  or  new  rags,  scrap  twine,  cordage,  rope  and
cables and worn out articles of twine, cordage, rope or
cables, of textile materials.

(b) From 10% to 20% on:

Tariff Description
heading

1 2

5104 Garnetted stock of wool or of fine or coarse animal hair.

5105 Wool and fine or coarse animal hair, carded or combed
(including combed wool in fragments).

5106 Yarn of carded wool, not put up for retail sale.

5107 Yarn of combed wool, not put up for retail sale.

5108 Yarn of fine animal hair (carded or combed), not put up
for retail sale.

5204 Cotton sewing thread, whether or not put up for retail
sale.

5205 Cotton yarn (other than sewing thread), containing 85%
or more by weight of cotton, not put up for retail sale.

5206 Cotton yarn (other than sewing thread), containing less
than 85% by weight of cotton, not put up for retail sale.

5401 Sewing thread of man-made filaments, whether or not
put up for retail sale.

5402 Synthetic filament yarn (other than sewing thread), not
put up for retail sale, including synthetic monofilament
of less than 67 decitex.

5403 Artificial filament yarn (other than sewing thread), not
put up for retail sale, including artificial monofilament of
less than 67 decitex.

5404 Synthetic monofilament of 67 decitex or more and of
which no cross-sectional dimension exceeds 1 mm;
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1 2

strip and the like (for example, artificial straw) of synthetic
textile  materials  of  an  apparent  width  not  exceedng
5 mm.

5405 Artificial  monofilament  of  67  decitex  or  more  and  of
which no cross-sectional dimension exceeds 1 mm;
strip and the like (for example, artificial straw) of artificial
textile materials of an apparent width not exceeding 5
mm.

5406 Man-made filament yarn (other than sewing thread),
put up for retail sale.

5501 Synthetic filament tow.

5502 Artificial filament tow.

5503 Synthetic staple fibres, not carded, combed or otherwise
processed for spinning.

5504 Artificial staple fibres, not carded, combed or otherwise
processed  for  spinning.  Woven  fabrics  of  synthetic
staple fibres, containing less than 85% by weight of
such fibres, mixed mainly or solely with cotton, of a
weight exceeding 170 g/m2.

5506 Synthetic staple fibres, carded, combed or otherwise
processed for spinning.

5507 Artificial  staple  fibres,  carded,  combed  or  otherwise
processed for spinning.

5508 Sewing thread of man-made staple fibres, whether or
not put up for retail sale.

5509 Yarn (other than sewing thread) of synthetic staple fibres,
not put up for retail sale.

5510 Yarn (Other sewing thread) of artificial staple fibres, not
put up for retail sale.

5604 Rubber thread and cord, textile covered; textile yarn,
and  strip  and  the  like  of  heading  54.04  or  54.05,
impregnated, coated, covered or sheathed with rubber
or plastics.
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1 2

5605 Metalised yarn, whether or not gimped, being textile
yarn,  or  strip  or  the  like  of  heading  54.04  or  54.05,
combined  with  metal  in  the  form  of  thread,  strip  or
powder or covered with metal.

5606 Gimped yarn, and strip and the like of heading 54.04 or
54.05, gimped (other than those of heading 56.05 and
gimped horsehair yarn); chenille yarn (including flock
chenille yarn); loop wale-yarn.

5607 Twine, cordage, ropes and cables, whether or not plaited
or braided and whether or not impregnated, coated,
covered or sheathed with rubber or plastics."



ANNEXURE II

“In pursuance of section 8A(1) of the Customs Tariff Act, 1975, read with
sub-section (3) of section 7 of the said Act, this House hereby approves of

No. 91/2017-Customs, dated 14th December, 2017 [G.S.R. 1514 (E), dated
14th December, 2017] which seeks to increase the basic customs duty
(BCD) on the following goods, as under:—

Tariff Head/                      Description From   To
Sub-Head/
Item

1 2 3 4

8516 50 00 Microwave Ovens 10% 20%

8517 12 10 Telephones for cellular networks or for 10% 15%
other wireless networks (push button type)

8517 12 90 Telephones for cellular networks or for 10% 15%
other wireless networks (other than push
button type)

8521 90 90 Other video recording or reproducing 10% 15%
apparatus, whether or not incorporating
a video tuner

8525 80 Television cameras, digital cameras and 10% 15%
video camera recorders

8528 71 00 Reception apparatus for television not 10% 20%
designed to incorporate a video display or
screen [whether or not incorporating radio
broadcast  receivers  or  sound  or  video
recording or reproducing apparatus]

8528 72 Other color reception apparatus for 10% 20%
television, whether or not incorporating radio
broadcast  receivers  or  sound  or  video
recording or reproducing apparatus

8539 50 00 Light-emitting diode (LED) lamps 10% 20%

9028 30 Electricity  meters 10% 15%

71
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1 2 3 4

9405 Lamps     and     light    fittings   including 10% 20%
searchlights  and  spotlights  and  parts
thereof,  not  elsewhere  specified  or
included;  illuminated  signs,  illuminated
name-plates  and  the  like,  having  a
permanently fixed light source, and parts
thereof not elsewhere specified or included.
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SUMMARY

SHORT DURATION DISCUSSIONS UNDER RULE 193 ON MATTERS
OF URGENT PUBLIC IMPORTANCE

No. of notices received : 73

No. of discussions held : 1

No. of discussions completed : 1

No. of discussions remained part-discussed : Nil

Total time taken : 3 hrs. 19 mts.
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(vi) Statement indicating matters of urgent public importance raised
(i) after Question Hour and (ii) before the adjournment of the
 House for the day during Thirteenth Session of the

 Sixteenth Lok Sabha

Date No. of No. of Time Taken Number of
Matters Members who ————— notices
raised spoke/associated H.  M. received

15.12.2017 Nil Nil Nil 17

18.12.2017 Nil Nil Nil 97

19.12.2017 28 91 0 53 138

20.12.2017 03 09 0 10 142

21.12.2017 36 36 1 01 154

22.12.2017 Nil Nil Nil 108

27.12.2017 02 06 0 18 120

28.12.2017 41 58 1 10 146

29.12.2017 22 27 0 45 113

02.01.2018 22 57 0 54 117

03.01.2018 02 05 0 23 161

04.01.2018 42 134 1 11 157

05.01.2018 Nil Nil Nil   95

Total 198 423 6 45 1565
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24. STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HS, HDS, MEMBERS OF PANEL OF CHAIRPERSONS AND OTHER

SENIOR MEMBERS OF THE HOUSE
FROM 15.12.2017 TO 05.01.2018

No. of days Total Time Spent

H. M.

Hon'ble Speaker 13 29 56

Hon'ble Deputy Speaker 07 17 54

Shri Arjun Charan Sethi 03 06 31

Shri Ramen Deka 03 02 44

Shri Hukamdeo Narayan Yadav 03 02 24

Shri K.H. Muniyappa 02 01 17

Dr. Ratna De (Nag) 01 00 48

Prof. Saugata Roy 01 00 21
(Senior Member)

98



STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HS, HDS, MEMBERS OF PANEL OF CHAIRPERSONS AND

OTHER SENIOR MEMBERS OF THE HOUSE
FROM 15.12.2017 TO 05.01.2018

HS Time Spent Total  Time

H. M.

    1             2                                           3

15.12.2017 1100 to 1118 hrs. 00 18

18.12.2017 1100 to 1106 hrs. 00 06

1200 to 1223 hrs. 00 23

19.12.2017 1100 to 1133 hrs. 00 33

1200 to 1302 hrs. 01 02

20.12.2017 1100 to 1103 hrs. 00 03

1200 to 1219 hrs. 00 19

1432 to 1454 hrs. 00 22

21.12.2017 1100 to 1231 hrs. 01 31

1708 to 1942 hrs. 02 34

22.12.2017 1100 to 1253 hrs. 01 53

27.12.2017 1100 to 1109 hrs. 00 09

1200 to 1218 hrs. 00 18

1445 to 1558 hrs. 01 13

1615 to 1738 hrs. 01 23

28.12.2017 1100 to 1358 hrs. 02 58

1555 to 1727 hrs. 01 32

1809 to 1935 hrs. 01 26

29.12.2017 1100 to 1303 hrs. 02 03

1445 to 1600 hrs. 01 15

02.01.2018 1100 to 1307 hrs. 02 07

1402 to 1407 hrs. 00 05
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03.01.2018 1100 to 1236 hrs 01 36

1247 to 1338 hrs 00 51

04.01.2018 1100 to 1332 hrs 02 32

05.01.2018 1100 to 1224 hrs 01 24

Total time spent in the Chair 29 56

HDS Time Spent Total Time

H. M.

20.12.2017 1401 to 1432 hrs 00 31

1454 to 1623 hrs 01 29

1708 to 1915 hrs 02 07

21.12.2017 1231 to 1311 hrs 00 40

1411 to 1708 hrs 02 57

27.12.2017 1400 to 1417 hrs 00 17

28.12.2017 1500 to 1527 hrs 00 27

1749 to 1809 hrs 00 20

29.12.2017 1303 to 1445 hrs 01 42

1600 to 1625 hrs 00 25

02.01.2018 1407 to 1510 hrs 01 03

1654 to 1805 hrs 01 11

04.01.2018 1432 to 1917 hrs 04 45

Total time spent in the Chair 17 54

Shri Arjun Charan Time Spent Total Time

Sethi H. M.

19.12.2017 1401 to 1518 hrs 01 17

22.12.2017 1253 to 1505 hrs 02 12

1633 to 1800 hrs 01 27

29.12.2017 1625 to 1800 hrs 01 35

Total time spent in the Chair 06 31

  1             2                                           3
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Shri Ramen Deka Time Spent Total Time

H. M.

19.12.2017 1608 to 1712 hrs. 01 04

20.12.2017 1623 to 1708 hrs. 00 45

02.01.2018 1510 to 1605 hrs. 00 55

Total time spent in the Chair 02 44

Shri Hukamdeo Time Spent Total Time

Narayan Yadav H. M.

19.12.2017 1518 to 1608 hrs. 00 50

22.12.2017 1526 to 1633 hrs. 01 07

28.12.2017 1727 to 1749 hrs. 00 22

Total time spent in the Chair 02 24

Shri K.H. Time Spent Total Time

Muniyappa H. M.

28.12.2017 1527 to 1555 hrs. 00 28

02.01.2018 1605 to 1654 hrs. 00 49

Total time spent in the Chair 01 17

Dr. Ratna De (Nag) Time Spent Total Time

H. M.

19.12.2017 1712 to 1800 hrs. 00 48

Total time spent in the Chair 00 48

Prof. Saugata Roy  Time Spent Total Time

(Senior Member) H. M.

22.12.2017 1505 to 1526 hrs. 00 21

Total time spent in the Chair 00 21



25. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS TRANSACTED DURING THE THIRTEENTH SESSION

OF SIXTEENTH LOK SABHA

Business Time Taken Percentage
—————  of the total
H. M. time taken

BILLS

(a) Government Bills *28 00 45.90

(b) Private Members’ Bills 02 32 04.15

BUDGETS—

Union Budget 06 33 10.74

DISCUSSIONS—

Short Duration Discussions (Rule 193) 03 19 05.44

MATTERS OF URGENT PUBLIC IMPORTANCE 06 45 11.06

MATTERS UNDER RULE 377 00 09 00.25

QUESTIONS 04 19 07.08

RESOLUTIONS—

(a) Statutory Resolution *00 03 00.08

(b) Private Members’ Resolutions 02 18 03.77

OTHER MATTERS such as Oath or Affirmation, 07 02 11.53
Papers Laid on the Table, Obituary References,
Questions of Privileges, Points of Order, Personal
Explanations etc.

Total 61 00 100

* Joint discussion took place on three Statutory Resolutions [vide Chapter No. 15 Statement

No.  (ii)] and  Motions  for  consideration  of  connected  Government  Bills  [vide  Chapter

No. 2 Statement No. (i)] Time taken on joint discussion has been shown under Government

Bills.
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